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IN THE CENTRAL ADMINISTRATI TRIRUNAL, JAIPUR BENCH, JAIPUR
' Daté of order521.02.2001

OR No. 57/96 o

Aslam Khan s/o Shrj_ Chjtta# 'Khan, aged about 31 - yeafs, R/c

; . - ’ [ . P

Purohitnagar, Kcte JIn., at pijsent emplcyed on the post of Driver
in the Office of Dy. Chief Signal & Telecormunication Engineer (C),
Keta, Wester Rajlwéy. T

.._Appiicanf

Versus

1. Unioh of Indis through,the‘General Manager,'westefn Railway,

’
Churchgate, Mumbai. |
2. Senjcr Divisional Sign?l and Teleccommunicaticn Enginéér (E),

|

Western Railway, Kota ?ivision. ' '

V8]

. Dy.’ Chief Signalv &/ Telecommunication Engineer, Western

Railway, Kota. = l
. .. Respondents

Mr. C.B.Sharma, Proxy counsel to Mr. J.K.Kaushik, counsel for the

applicant

Mr. Anvpsm Agarwal, Proxy counsel to Mr. Menish Bhanderi, counsél_

_for respondents.

CORRM: - : o

j _ ,
Honfble Mr. Ju$tice B.S.Raikote, Vice Chsirmen
Hon'ble Mr. N.P.Nawani, Administrative Member

/ v Order

Per Hon'ble Mr. Jbstjce B.S.Raikote, Vice Chairmén

|
|

This OA is filed fo% a direction to the respondents tc delete
the name.éf the aﬁp]ica%t from the impugﬁed order. dated 18.12.95
vide Ann.Al with furt%er direction to absogb/regularise -the
app{ican? on the post o#-Driver and al]oﬁ all other conéequential

benefits. : / | )

2. Thie ‘metter we %eard on earlier occasion having found
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‘person directly engaged'

t 2
(‘onflnctmo oplmon between the judgment of this Bench and the

~

Jodhpur Bench, we' had Ireferred the matter to the Full Bench.

Thereafter, the Full Be‘ ch hes declared ‘the* 1aw holding that a
f in Group 'C' post (Promotional pest) on
casual ‘basis end has been subsequently granted temporary status -

o : /-
wculd not be entitled to be regulérised on Group 'C' post directly

‘but he would be l.iable(to' be regularised in the feeder cadre in'

B ‘

Group 'D' post cnly Trr‘e Full Bench further obeerved that his pay

Wthh he drew in Group) 'C' post would, hcwever, be liable tc be

protected.: . } ’
I
3; . In view of this I%Jaw d\eclare-d by the Full Bench, the prayer cf
the ap.pli;cant that hi,.L. name mey be deleted from Ann.Al dated
18‘.1-2 95 —cannot‘ be Jgranted The appl:cant ha*= been rightly
regullarised.in :Group b post, gince he was not- ent:tled to be -

\
regularleed on Group ]’ post on which he was '-engaged on casual

' baels and subseouently(conferred temporary status. It is made clear

that in view of .the law declared by the Full Bench, his pey in

Group 'C' is liable to] be protected. Accordingly we dispose of this

|

OB as under:— - oo /

|

|

Application is |diemissed. However, the applicant's pay in

" Group'C' post - is| lia,ble to be protected.

o I -
Wy — o Y
(N.P.NAWANI) L . (B.S RAI&(,O‘IF)
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. Adm. Member . ( - . Vice Chairman
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